
L.A./199/87 

with 

C.A. /245/87 

Coiam 	Iion'ble 	P Ii Trjvedj 

Hon'ble i-r P H Josh! 

(9 
. Vice Chairiran 

.. Judicial lember 

Heard learned advocate Hr RH Lishra recgrdllng 
both 	 and O/245/97. It has been decided in 
similar tatters in other judgnents that transfer not 

being a condition or incident of service in case of 
Casual Labour, the iipugned trensJer orders from 
Daroda to Dharuch are without authority and are stayed 
,anC set aside. Learned advocate Hr Shevde states that 
in that event, the arplicants, Casual Labour, will 
have to be sent to their oriqinal division. Respondents 

are free to bring the apolic: nts on merits of their case 

to the orioinal division and if the applicants are left 

with any grievance or cause due to the orders the 
respondent may pass, they are free to approach the 
Tribunal. With this LA/199/87 and OA/245/87 disposed of. 
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He:d lorne 	civccte r K iishrE for the 

pplicmts. dnit. Interi relief in terrs of pare 
of the rplicTtion al1owe. Li- hcvde for the 
soondents rxrees to tLe notice to reply within 

d7s on interir relief. Learned vocte for the 
reaiests icr ffc c: cc vice. Ac intecir 

cjunction Icy cisc 
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O.A./245/87 

Corern Honble Lr P H Trivedi 	• Vice Chejan 
Hon'ble Lr P M Joshi 	.. Juciciel Member 

81511987 

Heard leerned dvocete I, r PJC lishra for the 
applicents. Admit. Interirrt relief in terms of pare 
8 of the epplic'tion allowed. 1r Zhevde for the 
respondents agrees to take notice to reply within 
15 days on interii relief, Learned E1dvocth for the 
epplicnts requests for direct service. Ad interim 
injunction mey also be pessed. 
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